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IN TﬂE’CENTRAL ADMiNISTRATIVE_TRIBUNAL) JAiPURVBENCH)
| JAIPUR
‘Date of ofdef:}’\@*@is”oz
'0A No.439/2001 L .
‘'R.A.Gupta s/o Shri Rémeshwar Davyal resiéeﬁt .of C/o
Divisionél Cashier, Cash and Pay Section, Jaipur, 'at
present empioyed on the Apbst of .Inspectorj of. Cashier
(holding charge of DC/Jaipur) in Cash and Pay Office,
Jaippr, Western Railway. 7
..Appiicant

_'Ver;us , )
1. : tnion of fndia- through the General Managef,
Wesfern'Railway;AChurchgate/ Mﬁmbai.l o
2. ' Dy. éhiéf‘/AccountS' Officer (Cash'A& Pay)

(erstwhile Cﬁief  Cashier, Wéstern Raﬁlway,

Churchgate, Mumbai.

.. Respondents.
Mr. C.B.Sharma - éounsel'fdf'the applicant.
Mr. U.D.Sharma - counsel for thé respondents
CORAM: | : - o,
‘ Hon'ble Mr. S.K.ébarwal, Member (Judiciél)'
Honﬁble Mr;“ﬁ.o.Gupta} Member (Administrative’

ORDER

" Per Hon'ble Mr;.H.O.Gupta, Member (Administrative)

In thié OA, - the applicanf has - prayed fof
appropriéte_éirectibns to the respondents tc adjust him at
Jéippr and allow him promotionrto the éost of Divisionél
"Casﬁier at Jaipur'as per the policy of floating cf posts
by modifying the order dated 23.7“2601 (AnniAl) cn the
following grounds:- | | N s
1.1 He  is- ieft ,t§ serve only for a pericd of 11

months. His case "is covered under the circuler issued by
. ’ \
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the Headquartefs]for floatingvthé pcsts tco the, extent cf
20% cf the caQre for adjusting the employees who are left
" to .serve -for a pericd cof - two, yéars/ from the date cf

{

promoticn corder. Hies case is being neglected without any-

cogenf reason. Hg/is_eptitied fér.graht of due benéfitsfgs
‘per-rules. Acccrdingly,3the order dated 23;7.2001, whereby
hé' isl’proposed te transf?r,'afl Mumbai, éeéerves to be
medified and applicant adjusted at Jaipur b& fléatihg the
post cof Dé-YPay/Ipsp.X at, Jaipur.
1.2 : Thé applicant is béiﬁé:discriminated vis-a-vis
.similarry.'situated' persons wﬁo have been adjusted by-
- leating fhé‘posté on -their p%omctioﬁ during their last 2
years of sérvicé. o | | |
1.3‘ ., . The Aapplitant .has  "madé number cf

" representaticns in ‘the .matter,‘ but there has been no

N

respense in epite of clear posts_availablé. He could have
- been adjdéted e&en/withoufﬁreéortiné‘to floating cf post
“rule. |
l2}. /Thet' ;respondeﬁts havé : .contested this
applicééicn} It has been éﬁbmitted by the respondenté_théf
% Vvide order dated 1.4.98 (Ann.R8), it .was decided %c_r}géep
the Aposts :oﬁ-.DC (Pay/Insp.). ané DC (Cash) cut ¢f the
purview cf thé'ihst:ﬁqtionslof floéting of:pésps as these
_poste are idenpified ;s importaﬁt posﬁ béééd cn "Worth of
’Chargef.‘ft'isvfurtﬁer-submipted by the reséondents that
no.vacanCy'is available to adjust the éppiiCaht iocally oﬁ

~

the prcmcted post.

.
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3. Heard the learned counsel for the parties and -
perused the reocrd.

3.1 ‘ During the ccurse of arguments, the learned
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‘out of purv1ew be:ng Jmportant.posts. ﬁe‘further submJtted

(H.C% TA)

. p\)

. - . s ‘ . . .
- N P ~ v N "
- 1t M - A I
; Sk B _ .

cUunsel for the respondents strongly rel:ed on the order

dated 1. 4 98 (Ann;RB) and subm1tted that after issue of

no person has been appo:nted on thJs post, based on the

l

pollcy of floatlng of posts;as these two posts were taken

Y

that no one has'been.promoted under the floating of posts

—\'pollcy after issue of thls order. The iearned'counsel_for

i

‘the appllcant dld ct contest this 'submission of the

learned counsel for the respondents. We also f1nd that the

Further'there is no vacancy ava11able now to adjust the

applicant_at Jalpur on the_promoted post.y

o

s\

'4. C In the c1rcumstances, we do'not find any -merit

in this. appllcat1on and the rellef sought by the appllcant

(Pay or Insp ) has been taken out of .the. purv1ew by the

~

respondents and further that there is. ne vacancy at Jalpur

AN

dlsmlssed No order as to costs.

- .,(S.K.AGARWAL)'
Menber (Administnatiyei = o - Memper (Judicial)

A\

th1s order for the posts of DC (Pay/Inqp ) and DC (Cash),'

'ordery dated_ 1.4. 98 (Ann R8) is"not‘ under challenge..

Acannot be cons1dered for the ‘reason that the post of DC

‘to adjust ' the‘ appl:cant. . Accordlngly, thlE . oA is



